
IN the: central AOi-ITNISTRATIU l tribunal

R I NCI pal bench

O.A. 1679/96
n A-2209/9 6

Neu Delhi this thK 27th Day of February, 1997.

Hon'ble Smt. Lak shmi Suaminathan, MeTiber (3)

Hon'ble Shri R.K. Ahooja, Member (a)

Shri M.S. Ashokan

s/o 3h. A.m. Munisuamy
R/o F-l/537-A,Gali No. 2
Uttam Nagar,. N so Delhi-59

oorking as Deputy Oir set or (Coop ar at ion) , ■
M/O Ciuil Supplies, Consumer Affairs and PD ~
Krishi Bhauan, Neo Dalhi-1 - •

... Ap p 1 i e ant
(By Adv/ocste Shri C.B, Pillai)

\la,

^  1. Union of India through
The Secretary to the Govt.c-f India
Ministry of Ciuil Supplies, Consumsr
Affairs & Q D. :
Krishi Bhauan, Neo Delhi-1

2. The Secratary,
Union p'ublic Service Commission,
Oholpur House, Neo Delhi. Respondents

(By Advocate Shri P.H.' Ramchandani ,learned . •
senior counsel for Respondent 1. )

(By Advocate Sh.M.M, Sudan,learned counsel-
for Respondent 2 )

ORDER (oral)

(Hon'ble Shri R.K. Ahooja, Member (a)

The applicant is holding the post of Deputy

Oirsctor(Coop3r3tion) on an ad hoc basis in the Ministry of

Civil Supplies, Consumer Affairs and Public Distribution.

His grievance is that Respondent 2(UPSC,) did not consider

his application for selection to'the post of Deputy Director
though his junior' in, the department uas called in the

interviey,

2. a (UP3C) has>il3d his reply in which
it has -baen stitad that the appUoant did not- fulfil the
shortlisting criteria and as such ha uas not Called for the
intarviau.

■^'^2 ad interim order datoH 9 a qc 4.ky,d,96, the respondents.  ware directed to intarviau the applicant on purely provi.sion.i
^  tssis subject to the factual corr»tness'of the applic-^fs
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avarmeats that ha is otharuisa full/ aligibla. for the post,

and theraaftar keep the rasults in a sealed cover,

3. tu3 hava psrussd th a original records of the respondant

No, 2 v'JPSC) ragarding shortlisting criteria and calling of

Various applicants for intervieus. The qualifications for

the post raad as follbus:-

(i) flastar's pagraa of a racognisad University or
aquivalant, , ' -

(ii) Seven years experience in a Suparvisory capacity
in the field of cooperation or Civil Supplies in

a uovernment or' cooperative organisation of repute,

■  dcsirable

Diploma in Cooparation from a recognised Institution

or, equivalent,

applicant's case is that he is eligible for

consideration of his selection to>the post of Deputy- Director ■

being senior to 3h, O.K. Sankar, He has more experience and

is better placed than Shri Sankar oho has been Called for

iniervieo but he-has not been givenr-'the same onportunity-

Ue |5avB perused the documents of the UP3C and find that

^  ' certain shore listing uas dqterminad and this has been applied
i?) uniform in all the cases. Learned counsel for the

Respondent 2 also relias on the judgment of the. Supr em e Court

in the Case of rO.P. Public Service Commissinn v, N. K PPtdar
♦  — * "

(1994(6) see 293 in yhich it has bean held that

" uJhsra the selection is to be madie purely on the
basis of intervieu, if the applications for such

posts are enormous in number uith reference to the

number of posts available to be filled up, then the
Commission or the Selection Board has no option but
to short-list such applicants on some rational and

reasonable basis,"

In the present case tiiare ygre 149 candidates who had- ■

applied for one post and therefore, there -jas no. illegalit*^
in detarmlng the short listing by the Union Publis teruioe.
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Commission, tho same being dona on uniform and equal basis

in raspect of all tha candidatsso

5^ In the'above facts and circumstances of tha case,

\je find no good grounds to interf.ere in the matter. Accordingly,

DA is dismissed,No order as to costs.

(R»K, ,Ahoo^

a)

(Smt, Lakshmi Soaminathan )
PI ember
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